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12.21 hrs.

MOTION RE REPORT OF THE
WOHKING GROUP ON AUTONOMY
FOR AKASHVAN1I AN» DOOR-
DARSHAN---Contd.

MR. DEPUTY-SPEAKER: We now
fake up furiher considecation of the
Motion on the report of the Working
Group on Autonomy for Akashvani and
Doordarshan, Mr. Balvir Singh is not
here. Shri Nanasahib Bonde,

SHRI NANASAHIB BONDE (Amra-
vati): Mr. Deputy Speaker, Sir: Yes-
terday wé had cnough of discussion
on the report of the Verghese Coms:

miltee. At the very outsct of my
speech, 1 would like to.,..(lnte'rmj:q.;
tions). o

MR. DEPUTY-SPEAKER: Ordq:
now, Mr. Bagri,

(Interruptions) **

MR. DEPUTY-SPEAKER: 1 have
ecalled upon Mr. Bonde; and nothmz
else will go on record.

SHRIMATI CHANDRAVATI (Bh*-
wani): On a point of order. e

" weNot recorded.
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MR. DEPUTY.SPEAKER: There is
no point of order. Mr. Bonde is speak-
ing.

SHRI NANASAHIB BONDE: I offer
my sincere appreciation of the report
that has been produced in the august
House by the Minister 91 Information
and Broadcasting. (Interruptions).

MR. DEPUTY-SPEAKER: I am very
sorry. I have already called upon Mr.
Bonde.

SHRI NANASAHIB PRONDE: The
sincere efforts that have been made to
present this report to Parliament, and
to invite this discussion is a thing
which speaks highly of the Minister.
This point has been gone into thorough-
iy as early as 10 years ago, when a
committee had given its [ull report
regarding all the aspects of this ques-
tion. Subsequently the Verghese Com-
mittee was appointed; and the com-
mittee has come out with the present
report. But the point in this parti-
cular case is that when we think of an
autonomous corporation or body, whet
exactly is the idea which is 10 be cis-
wlayed or exhibited? When one speaks
of independence and freedom, he is to
be guided by some limitations. We are
under some limitations; and those
limitations are to be observed. There
are some unwritten laws. Everything
cannot be reduced to writing. There
are some unwritten laws. Here, all
that we expect is that when the forma-
tion of the Board, Corporation or
Trust—whatever it may oe—comes to
the final stage, we have to see what
will be the spirit of working, among

the Members of the Board, Trust or .

Corporation. We are coming to (ur
norms of democracy. This is a very
powerful media. There is no contro-
wversy about it. 80 per cqpt of our
people are illiterate and they are to
be given definite information pertain.
ing to politica] policies, social pro-
greas and the state of affairs prevail-
ing in the nation. Al these impor.
tant things are to be done. That has
%0 be done by an independent body, as
claimed by virtue of this report.
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The Minister has come fo this House
saying that he wants to cvolve an
independent corporation with on inde-
pendent Board of Directors or Trustees.
I am at a loss to understand this be-
cause everything is going to be firanced
by the Government in this regard.
When the financing capacity is entrusied
to the Government, my doubts are
whether {his Board of Trustees will be
able to assume an independent charac-
ter, as it is claimed. These are Iy
apprehensions. This report of the
Working Committee is not everything
for us. They have given some guide-
lines to us. We have to evolve some
concrete proposals as to how this Board
of Trustees would be formulated.

One of the provisions in this report
is that the Chief Justice of India, the
Lokpal ang the Chairman of the
Public Service Commission should
nominate the members of the Board.
Why do you want every time to drag
in the big office of the Chief Justice
ot India? Can you not keep fim
apart? What has it to do with the
Lokpal or with the Chairman of the
Public Service Commission? Can we
Members of Parliament, not assume
this nomination power to ourselves?
Members of Parliament are the direct
representatives of people, elected from
all over India. We have come by the
front door, not back door. We have
got the verdict of the people behind us.
Is there any harm in our nominating
the members of the Board ourselves?
Why don’t you give more power to
Parliament which is the elected body
consisting of representatives from all
over India? Do you think we wili act
in a partisan way? Do you think we
are not competent to do it? That
would be too much to say against us.
Leaving aside the financing, if this
Board of Trustees is to be made an

independent body, all these powers
should be assumed by ourselves,
Members of Parliament. We wilk

nominate in the beginning the panel
of 12 or 13 Trustees. - There is no harm
in it.

There is no doubt that up to this
time this powerful media was under
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the control of the Government. When
the hon. Minister says, “up to this time
my Ministry had control over it. Now
I want to part with it and I want to
make it an independent body”, it is
something to be spoken of highly
about the Minister. I give my com-
pliments to him for that. I cannot
touch all the aspects of the report for
want of time, but from what 1 under-
stand. 1 think it suffers in many ways.

You say that you want to educate
80 per cent of the population ol India
through these media, but do you think
that by enhancing the licence fees of
radio wnd T.V. peopie would Le in a
positions to get them for themselves?
It is impossible. They would not be
able to do so. So, don't think of en-
hancing them.

Secondly, Government should take
the whole responsibility for financing
these media for the next five to ten
years, and having done that, they should
see that the Board functions indepen-
dently, without interference in any
way. Interested persong In the past
wanted to propagate some principles of
their own, to achieve their own aims,
through these media. We want to avoid
that abuse and it should be the respon-
sibility of the Government to keep it-
self away, so that the develop an ub-
jective outlook. No political objeclive
should creep into the independent
working of this block as a whole. We
have the universities and the judiciary
which are independent. Money is
spent on them by Government,
and still they have got their own
independent character. Their ‘nde-
pendent character is not spoiled or
damaged though Government spends
everything on them. 8o, my sub-
mission is that after spending
everything on these media, Goyern-
ment should keep itself away- from
them without interference.

We ghould not go only by theories.
We have got enough of them. We
should be practical enough to sea that
they function independently, so that
the most important work of educating
the masses, bringing aboiif sécio-econo.
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mic reforms, exhibiting the best of the
arts, having the best programmes etc.,
are undertaken by them, with Govern-
ment keeping itself away, We must
learn to see that this body works inde-
pendently. That is the precaution that
is reguired to be taken, and that pre-
caution will have to be taken by all of
us.

My last submission is that instead
of entrusting this matter to anybody
else, Members of Parliament of this
august House themselves should
assume the responsibility of dominat-
ing the panel of Members of this
Board and see that this independent
body progresses in such a way that it
is able to fulfil the ends of democracy,
and that it works in the interests of
all,
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SHRI MUKUNDA MANDAL
(Mathurapur): Hon. Deputy Speaker,
Sir, I shall speak in Bengali on this
motion. I am surprised my Party has
got the chance just at the conclusion
of the debate.

MR. DEPUTY-SPEAKER: Another
one hour is there in the afternoon.

SHRI MUKUNDA MANDAL: In
that one hour we are getting the
chance, but no speaker was allowed in
the normal time.

*Sir, I welcome this Vergh Com-
mittee report that has been presented
for granting autonomy to Akashvani
and Doordarshan. I welc ome this
bacause here in stress has been given
on autonomy for these mass media. But
the difficulty is that this report does
not spell out clearly what will be the
extent of that autonomy and whose
interest will be protected through that
autonomy. It is our experience that
in our class-ridden society, the pro-
blems of the poor and the working
classes do not find any place on our
radio and TV. When these hard-
working labour classes enter upon
some struggle for their survival, then
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the actions of the Government thereon
and the view points of the Govern-
ment get due publicity but the demands
and grievances of these working
people are never projected properly.

Many a times it has been stated that
{he poor farmers are not getting re-
munerative price for their produce or
that the farm labourers are not getting
their wages. But the struggle entered
upon by them for redress of these pro-
blems hardly gets any publicity.
Similarly in the case of factory and
mill workers aiso, their just and
legitimate demands and grievances are
never properly projected. I will not
elaborate on this but I want to say
that the problems and agitations of
our poor masses who constitute 70 per
cent or 80 per cent of our total popu-
lation do mnot get due coverage
on our radio and Doordarshan.
Oniy a small minority of rich
and upper middle classes get all the
importance on these mass media.
This report speaks about autonomy.
But it is quite clear to us in whose
interest this autonomy will be utilised
and whose interests will be projected.
Sir, during the last emergency we have
seen how this media was extensively
used for furthering the political
interests of one individual and one
party. We have also seen how these
mass media was used for throttling all
democratic rights and  democratic
movements. Aithough the Akashvani
and Doordarshan do not project the
life of the masses. Yet people are
attracted towards them because of the
programmes which have a sort of
‘Charisma’ for them. I will also like
to say that the attitude prevalent in
chalking out the programme is not quite
correct. .

1 have seen many times that the pro-
blems of farming and farmers are
discussed on the T.V, But they appear
like acting of plays. There i no
authenticity about them. It has been
seen that persons who do not know
what is a paddy plant,” are discussing

- i

*The original speech was delivered

In Bengall.
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about paddy plants and how to effect
improvements in them. This is a strange
thing. Therefore it is necessary for
such persons to go to the root-level
and gain intimate knowledge and
intimate contact with the tiller.

Sir, this report says that training
arrangements wiil be provided for the
workers. Here 1 will like to point out
that those responsible for telecasting
agricultural problems and agro-based
activities and for educating farmers
should go to the root level, to the
flelds and actual spots whose problems
they are going to discuss or project.
They must develop intimate contacts
with those who work in the fields and
farms. Only if they are properly
trained in this fashion, then the pro-
grammes can be meaningful and bene-
ficial.

Now, 1 will say something about
the proposed increase in the radio
licence fee. Many earlier speakers
have also spoken about it. Sir, in our
country the radio has not yet reached
many remote villages. The people are
extremely poor. In these circumstan-
ces the proposed increase in the licence
fee io Rs. 25 is absolutely unreason-
able. I will rather prefer that the
radio licence fee ig abolished altoge-
ther. TV is of course a different propo-
gition. I think that the affluent people
own TV sets who have a capacity 10
pay higher fees. It may be enhanced
in the case of television to which I
Bave no O&bjection. Sir, the village
people glready find it difficult to work
a radio set because of the prohibitive
cost of battery-cells. There is no elec-
trieity in villages enly battery sets are
osed. On top of it if the livence fee
is also incressed then it will be a big
burden on them. We are saying that
the radio and TV will be used for mass
aducation purposes. Therefore to im-
pose a tax on mass education in the
foum of enhanced licence fee will not
be proper and it will also impair the
good objeciive of the Janata Govern-
mant,

* Assether thing Slir, today many such
things are shown on the TV which is

a total negation of our culture. Inde-
cent sex, nudity ete. are frequenily
shown which corrupts the morals of
our youth. Those gdolescent boys who
are on the threshold of youth get mis-
guided and misled towards baser
things. Their spirits and energy are
directed towards harmful activities.
This is very wrong. Often dacoits
are glorifled prominently and the
methods of dacoity are projected in
details. What can the young boys
learn from them except harmful things.
Their thinking and spirits should be
channaiised towards constructive activi-
ties through these media. Educative'
songs, patriotic songs should be broad-
cast. There is need for light music
nobody denies that but vulgar songs
must not be broadcast. Therefore, the
question arises who will be in charge
of this autonomy of Akashvani and
Doordarshan. If only a handful of
bureaucrats control this autonomy then
it will not serve any purpose. The
same Situation will prevail i.e. what-
ever they think proper will be done.
Such persons have no relation and con-
tact with the poor masses. They are
totally ignorant about their conditions.
The problems and demands of the
common people will again not be re- .
fiected through these mass media.
Therefore, in the name of autonomy it
will not be desirable to hand over all
control and authority in the hends of
a few bureaucrats. In this report it
has of course been stated, although it
appears contradictory to me, it clearly
says “As autonomous broadcast orga-
nisation nationally owned and res-
ponsible to Parliament and yet under
the Centre Jegislative list and for pur-
pose of its internal relation fHrough
external broadcast and frequency al-
location and post and telegraph and
support that is logical and desirable.”
Sir, yesterday Samar Bebu was saying
in his speech that full autonomy or
absolute autonomy should not be given
to this corporation. He said that if
sbsolute amtonomy is given then its .
tunctioning will not be proper. In this
conmection 1t is to be noted that just
s absolute sutonomy is not desirable,
it is not possible also, In this repért
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it has been clearly laid down that the
autonomous corporation shall remain
answerable to Parliament.

Sir, before I conclude, I wiil reite-
rate that proper watch should be kept
to see that these mass media are used
for protecting the interests of the
common people. It is necessary to
take special care in the matter of
selection and appointment of artistes.
Lot of malpractices are in vogue in the
fleld of appointment of artists. There
are several complaints and grievances
in this regard. Proper attention must
be paid to this. With these words, Sir,
I extend my support to the Varghes:
Committee report and conclude my

speech.
13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the clock.

The Lok Sabha re-assembled after
Lunch at nine minutes past Fourteen
of the Clock.

[Dg. SusHiLA NAYAR in the Chair]

MOTION RE. REPORT OF THE

WORKING GROUP ON AUTO-

NOMY FOR AKASHVANI AND
DOORDARSHAN—Contd.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, I congratulate the
Government ang the Minister on hav-
ing taken the first step to redeem its
pledge to free radio and TV from the
Government control. While doing so,
I would like to make a few sugges-
tions to the Minister for his considera.
tion, Before that, I would like to in-
vite the atfention of the Minister to
one fact, so that such instances may
not be repeated On the tenth anni-
versary of the Bombay TV sometime
in October, a play wag shown in the
rame of “Phularo”. 1 do not know
whether it has been brouzhf- to the
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notice of the Minister. There was a
very severe criticism in all Marathi
papers because that play was highly
indecent and not benefiting the taste
of the Indian people, more so Mahara-
shtrian people. I am told the Govern-
ment spent about Rs. 80,000 over that
play. I am also informed that the
writer that was selected by the TV
people wag not a man of repute. The
artiste;s aiso were not men of repute.
There is very great displeasure among
the people in Bombay and Mahara-
shtra. I would, therefore, request the
Minister to enquire into thig matter
so thal such types of incidents may
not be repeated and also consider if
a check can be had over the pro-
grammes even after autonomy has
becen conferred.

Coming to my :uggestions, the re-
port has sought to ensure safeguards
to autonomy by making three recom-
inendations, namely, (a) that the
Corporation be set up by an Act of
Furliament (b) there be a constitu-
tiona] amendment to make the Cor-
poration a constitutional organisation
like UPSC and (c) a decentralised
system be sct up. 1 would, therefore,
earnestly request the Government to
make the necessary changes in law
as carly as possible with a view to
making the new media independent
and efficient latest by 26th January,
1879. I think that would be a good
day to start our media autonomy,

The euphoria in evidence these days
in favour of reconstituting Radio and
TV ag an autonomous corporation is
due mainly to the extremes to which
the Government of the day enslaved
the media during 20 months of emer-
gency. But if we assume that all the
problems of these media will be re-
solved the moment they are - made
autonomous bodies, I think we are
destined for disillusionment. Public
sector organisations, as we all know,
also turn out to be dud horses, - There
are so many around Us. ‘They can be
ineficient. They can be corrupt and
I fee] an autonomous body is no

'l's\laramee that thebe mdh will he
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absolutely free from Government con.
trol. I have my own doubts about
this autonomous corporation, because
of certain recommendations made by
the Verghese Panel. I feel that there
is a clog on thiz autonomy. I invite
attention to a few lines on page 42:

“A restricted power, however,
can legitimately be given to Govern-
ment to require the Trust to refrain
from broadcasting any matter
which has a clear relation to
national security, the preservation

-of public order and other matters
of grave public importance. Broad-
casts in cases of emergency—(1) in
the case of any national, regional or
local emergency, any Corporation
shall, if directed to do :0 by the
Minister and in accordance with the
directions, broadcast any announce-
ment that he requires to be broad-
cast. (2) In broadcasting the
announcement, the corporation shal]
announce that such a requirement
has been made...The latter is res-
tricted to cases when in the opinion
of the Minister “an emergency has
arisen or countries.”

1 believe - that at least during the
Emergency g right is there not only
with the Government but with the
Minister, and the Corporation or
autonomous body wil] have to act at
the dictates and commands of the
Minister. I fee] there is a great dan-
ger if these particulay recommenda-
tiong are accepted and 1 will request
all my hon. colleagues not to accept
those recommendations angd that too
with reference to the Emergency.

Coming to the next recommenda-
tion about the role of the Chief
Justice, in the Verghege Report it has
been recommended that the Chief
Justice of India be entrusted with the
Tesponsibility of selecting persons for
complaints boerd and that he should
also be g Member of the hominating
panel for mommu-mmg "gppointment
of 'trusteed along with Lokpa) and
Chairman of the UPS.C." We find
thi; recommendation .on. page 50 of
this particular report. To .my,
mind it is very difficult for wme

to  envisage how the Chiet
Justice can be  requested to
perform these dutieg when it is not
unlikely that he may he called upon
to give 3 judgment in a case con-
nected with Akash Bharati or the
President might like to consult the
Chief Justice on Akash Bharati under
Article 143 of the Constitution, The
judiciary being mdependent I suggest
that no judge, much lesg the Chief
Justice, should’ be made a party to a
decxslon—makmg process as has been
recommended by the Verghese Com-
mittee.

The third suggestion which I would
like to make is with reference to the
franchise radio. We find in the re-
port that g recommendation has been
setting up franchise radio stations
which  could be leaseq by the
universities for educational pro-
grammes. In my opinion, if the uni-
versities can run statlons the ques-
tion which 1 would like to pose is:
Why not the State Governments? It
is my suggestion that let there be (1)
national stations run by Akash
Bharati, (2) State-wise stations run
by State Governments for social pro-
grammes; and (3) independent com-
mercia] stations run by private
organisations. Their spheres can be
defined and code drawn for them, The
competition amongst the stations will
considerably improve the programmes
which are the muain reason for the
slow growth of radio in India.

Lastly, I would like to repeat the
suggestions made by many of my
fnends and that js with reference to
the “enhancement of the fees of the
TV and the radio. We are probably
one of the very few countries in thé
world. where owning a radio without
w licence is a crithe and I find that
there is no other country where this
ig made penal. The founding fathers
of our Constitutfon "guaranteeq total
8nd unfettered freedom of expiession.
1 ‘subriitt' that after- a ‘setback’ diring
the Emergency it has been réstored
and that can be fully restored only
when the r1ight. to. .information .is
equnlly matched with the peoples’
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right to be informed. Now, when we
are prescribing the licence fees I feel
that there are many people in our
country who are below poverty line,
they are not in g position to get
the information and therefore they
are not entitled ty, get the informa-
tion. And that in my respectful sub-
mission, is a discrimination. The
latter should be as alienable a right
as the former.

The Verghese Committee recom-
mended enhancement of the licence
fee. By implication it means the
denial of the right of information to
the public at large. I would there-
fore, request you not only to reject
the recommendation but to abolish
all the licence fees so that al] the
persons including those who are be-
low the poverty line would be en-
titleg to get the benefit of the infor-
mation which we intend to give
through this mass media of radio and
television.

With these, suggestions I -would re-
quest the hon. Minister to consider
the suggestions which I have made
and, in the reply, explain as to what
the Government’s stang is. Thank
you, Madam.

*SHR1 GOVIND MUNDA (Keon-
jhar). Madam Chairman, at the very
out set I would like to congratulate
the hon. Minister for Information
and Broadcasting for the motion
moved by him on the Verghese Com-
mittee report for making AIR
and Doordershan autonomous. I am
very happy at what our Government
is going to do to fulfil election pro-
mise made to our people through our
manifesto. After the implementation
of this motion, there wil] be no inter-
ference by the Government and the
political parties in AIR and Doorder-
shan. In other words I would like to
say that a black chapter wil] come to
an end.
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Madam, people of ' different .States
speak diiferent languages. Our .cul-
ture varies from place to place. You
are aware of the problem of the Adi-
vasi and Harijan population in our
country. Their culture is different.
Importance should be given to disse-
minate their culture through the AIR
and Doordarshan.

Madam, there are TV Centres at
different places in our country. But
all such TV centres are not full-
fledged. Only in 5 few places like
Lucknow in U.P. Calcutta in West
Bengal Bombay in Maharashtra,
Ahmedabad in Gujarat and Srinagar
in J and K fulfledged TV Centres.
Orissa ig a backward State. There
are very few TV Centres in Orissa.
Those are not fullfledged. 71 would
like to request the hon, Minister to
open atleast one fullfledged one TV
Centre each at Bhubaneswar and
Cuttack.

I am happy that our Minister for
Information and Broadcasting has
inaugurated a TV Centre at Sambal-
pur but that ig also a fullfledged one.
I, this context, I would like to urge
upon the Government tp open new
TV Centre in each and every district
Headquarters. This facility should
also be given in the Adivasi belt of
Orissa.

Some of our friends have said about
the inadequate representation of Adi-
vasi and Harijan in the AIR and
Doordershan I request the Minister
to eliminate thig disparity. Adivasis
and Harijans are very poor. The
enhanced licence fees will affect them
very much. Therefore I would like
to suggest to the Government to
exempt them from the licence fees on
radip and TV. Then only the Adivasis
and Harijans cap use radio and TV
and they can atleast know about
facilities given to them by the
Government.

*The origina] speech was delivered in Oriya.
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While speaking about the autonomy,
I would like to quote from the text
of the motion:

“Though there should be auto-
nomy, auonomy should not be to
that extent that officials become
bosses of the show and show little
respect to Parliament.”

This will be the ultimate result of
the autonomy. The AIR and Door-
darshan may misutilise the media.
They may not care for the Parliament,
our country and its culture. There-
fore, 1 would like to suggest to the
Government to restrict the autonomy.
Then only AIR and Doordershan will
show proper regard to our country
and jts culture,

My hon. collsague Mr. Parulekar
said about the obscene film which wag
shown in Bombay. This sort of obsene
sceneg will not suit our people and
our country. It may suit the people
of America and other foreign coun-
tries.

A Board is going to be constituted
for the autonomy of AIR and Door-
dershan. Due representation should
be given to the Adivesis and Harijang
on this Board.

The hon, Minister should have
brought this motion in the Budget
session s0 that we could have allo-
cated more funds under this head.
"This motion should not have been
brought haphazardly because it is a
very important motion. Perhaps the
hon. Minister has infroduced this
motion in order to fulfll the mssuran-
ces ffiven in our election manifesto, I
support ‘thiis motion and thank the
hon, ‘Minister.

With these words 1 conclude.
-mn SONNA SAHIB (Pal-

mpyto:mpmmmm
ful discussion on the Resolutioh spon.

sored by our persuasive hon, Minis-
ter of Information and Broadcasting
seeking tg give autonomous status to
Alj, India Radio and Television, Our
hon. Minister of Information and
Broadcasting, who will become only
Minister of Information when this’
Resolution is implemented, deserves
accolades from all sides of the House.
I hope that the word ‘autonomy’ of
A.IR. and TV would not be in the
strict sense of the dictionary meaning
of this word. We in this country
cannot afford to have g restriction-
less mass media. Autonomy should
bring in vitality and not vitiate the
present set-up. Autonomy should
supplement what is being done now
and not supplant it. In a democratic
set-up, the word ‘autonomy’ is anach-
ronistic. Even when the Parliament
ig subservient to the needs of the
people, the mass media cannot be
absolutely autonomous.

The All India Radio should be so
free as to reflect the views and vicis-
situdes of the people of our country.
These two mmsg; media organisations
should be responsible and accountable
to the highest representative forum
of thig country ie. the Parliament.
I these are independent of our Par-
liament, then there is definite possi-
bility of their becoming autocratic.
I English there is the adage which
means that ‘conception has taken
place but nothing has been brought
forth’. Such a fate should not be
meted out to these mass media units.

I am sorry to say that at the mo-
ment the All India Radio is the haven
of all urban interests. If you hear the

‘T gigissl wpeech wes Sedivered in Tamil.
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Al] India Radio would adovocate the
rural cause much more vigorously,
The All India Radio should not only
entertain the farmerg but also edu-
cate them in the matter of effective
utilisation of fertilisers, high-yielding
variety of seeds, Variation in sowing
pattern, scientific methods of agricul-
ture etc.

If the farmers are to derive maxi-
mum advantage from AIR I :uggest
that they should be spared from the
licence fee for the broadcasting set.
A lumpsum can be collected {rom
them at the time of purchase of radio
set. Even we the so-called elites for-
get the renewal of licences. How
can we expect the illiterate farmers to
remember the renewaj etc. regularly?
Here it is necessary to bring to the
notice of this House how many times
the names of even the Members of
Parliament are pronounced wrongly.
For example, the name of hon. Mem-
ber, Kumari Ananthan, who hails from
Kanyakumari and who has taken the
name of ‘Kumari’ from his place of
birth, has been pronounced wrongly
as ‘Kumaari Anantban’. 1 need not
say what ‘Kumaari’ means. If this is
the situation obtaining in the AIR
equipped with educated staff, you can
imagine the plight of poor people in
the rural areas.

Similarly, 1 would point out how
internationally acclaimed artiztg like
Shri Lalgudi Jayaraman do not get a
chance in the Nationa] Programme of
Music, . ‘For the past nine years, Shri
Lalgudi Jayaraman hag not taken up
agsignment in the National Music
Programme because his equally-com-
petent son has not beep permitted to
sing with him on the violin. I wonder
why such @ discrimination should
be there, especially when such u thing
was permitted in the case of late Bade
Ghulam Ali Khan and now Bismillah
Khan, §:suggest that the hon. Minis-
ter should look into this matter and

do the needful. I refer to this ber

cause I do not know whether an in-
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dependent and eutonomous AIR will
be rid of such discrimination.

Coming now to the question of
Franchise Station, I wonder whether
this proposed pet-child will be of any
use 10 the listeners in the country.
Whey, you talk of autonomous AIR,
is it not a contradiction in terms to
talk about Franchise Station? I would
like to know the rationale behind this
suggestion.

We are talking about autonomous
AlIR. But can an autonomous AIR
function in a vacuum without ade-~
quate financial resources? The Ver-
ghese Committee ha: not given
thought to this financia] implication
of autonomous and independent AIR.
This Government may last for five
years and provide for the running of
AIR. How cap we ensure the same
thing from 5 future Government?
Autonomy without financia} self-suffi-
ciency wil] adversely affect the insti~
tution itself. Financia] independence
from the Executive will give real
autonomy to such an institution, This
issue has been left hanging in the air
by the Verghese Committee. This
should also be looked into by the hon.
Minister in great depth.

We are having autonomous Univer~
sities, The Vice.-Chancellors are in-
dependent and autonomous. What do
We see in the Universities? All sorts

‘of unruly things are taking place to

the detriment of the educationists and
the educated. Should the AIR also
suffer such indigenities in the name of
autonomy? Let the AIR have free-
dom to function effectively but not
autonomy to act autocratically, = Let
the ATR talk about grammar of
politics, grammar of literature and
grammar of culture, I wish that the
AIR, whethey it is autonomous or sub--
servient 10 the interests of the pwople,
-speakaalso the grammer of agricultire
for the bemefit of . farmerg in . .the

" ‘In. vonclusion, I would say thet the
sacrifice of the hon. Minister should
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yield beneficia] results in the long
run. I personally feel that the AIR
and Television with independence and
freedom t, function would be con-
ducive to the growth of national unity
and integrity and 1 am afraid whether
the autonomy of AIR and TV in a
democratic set-up would service the
cause of people,

With these few words, I thank you
heartily for giving me ap opportunity
to zay a few words.

T may be kindly be permitted to
refer to the panel of Board to be
nominated with the Chief Justice,
yet-to-he born Lok Pal and the
Chairman of U.P.S.C. I wonder whe-
ther they will be able to select real
representatives of people as Trustees,
because they are themselveg sitting
in ivory tower, far removed from the
people of the country 71 think that
some re-thinking is required in the
constitution of this panel.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): The matter s
very delicate and is a serious cne.
It is delicate because a decision has
been taken in the party that the Ra-
dio and Television should be an au-
tonomous organisation. But it is seri-
ous in the senge that the Government
will have to depend, for the propaga-
tion of its activities, ideas and no-
tions on an . organisation which is
autonomous and independent, An au-
tonomous body may listen to the
Government'’s -desires, its likes and
dislikes, but it thay not also, so here
the danger lies. Therefore, it is very,
very  serious.. In any - Government,

there are three organisationg. in

which no  outsider should intervene
or - interfere with' or have ‘control
over. These ‘are the Legislature, the
Executive which includes the Secreta-
' riat, and the mass media Wwhich. pub-
-lilhu for the entire nation on:bebalf
-of the- Adminlstmtxan ‘andon -behalf
..of individuals aiso. - So, it is very de-
. licntoand.vaw serious. The hon. Mj-
- nister -will. heve to- take into: conai-
-Qeration- these. mattars. - : No-Govern-
-meant hands over-its- propagands. ma-
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chinery to any organisation even if
that organisation is constituted of
personsg nominated by the Government.
If there is to be any autonomous
body, in my opinion, let that autono-
mous body be formed of individuals
with their own money. If Government
money js there, the Government
should, and must, have control over
it. Just now I heard one hon. Mem-
ber saying that Government should
not have so much of control. In my
opinion and with my experience I
would say that Government should,
and must have adequate control aver
that crganisation whether it is auto-
nomous or semi-autonomous; if Gov-
errment money is there, Government
should have full control, e

Radio and Television are very po-
werful mass media to propagate any
matter or material. The masses desire
to get things very cheap; the masses
desire that their wants should be
fulfilled overnight. If any propaganda
is made to that effect, the masses are
bound to be influenced by that and
there may be a revolution. In that
case, Government will have to take
every care; the entire energy of the
Government will have to be devoted
to undo the influence—that the mass
media may create over the masses by
their propaganda. Some may say that
I am saying something reactionary,
Let them say so. But whatever ex-
perience I have, from out of that, 1
am saymg this.

Nowadays ev-erywhere the demand
is for - nationalisation, that maeans,
every thing should be owned by the
Government. Then why should this,
which is already a nationalised one,
be made an autonomous body which

. has no money, no finance, no orgeni-

sation of its own. I think, if this sort
of idea-is executed into actiom,. - it

. will be very bad for the nurl:ion This
- 'was one- thingthlt‘I w'an'ted ﬁo palnt
- out, * N

When the quesfion of mass media.

.- that-is redio and television 13- dipcus-
"~ f'dv ‘m:m h ukmtﬂ .”;M
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~obscene, vulgar and bad pictures are
not shown and bad songs are not sung.
What is happening now 1n the screens
and even in the television is that
very obscene and vulgar pictures are
shown and ugly songs are sung. The
youngesters are greatly influenced by
that. The youngesters, the youth, in
their adolescent period, which is an
impulsive period for them, which is
a mimicking period for them, are
apt to do things which are bad. These
pictures will naturally influence them
to the great extent. Naked pictures
with topless dress, with naked
breasts, are shown; there is only a
very thin cloth; the entire belly upto
the root of the breast is shown fully.
Such pictures should not be shown.
Ugly and vulgar songs are sung to
-attract the mind of the people and to
get money and I think my friend over
‘there from Bengal who spoke in Ben-
gali has exposed this thoroughly and
some of the hon. Members also ob-
jected to it and they expressed their
‘opinion that the government should
take care that such things are not
shown or eshibited or such vulgar
songs sung,

Regarding the increase in licence
fee, I think if a man is able to get a
radio at an expense of say Rs. 200 or
"Rs. 300, he can pay Rs. 10 or 15 or 20.
I will give one example to you. Now-
adays each and every youngman
keeps one radio and whenever he goes
‘to the tank or river to bathe or goes
“to the field to pass stools, he is tak-
“ing the radio with him and it ig all
the time working and he js doing his
~unproductive duty throughout day
~and night, These young boys do not
' go to the fields. The old parents are
going to the fields and there they are
-working but these boys who studied
~upto Matriculation or sometimes BA
-failed or Inter failed never go to the
“field in order to help their parents in
the family work.

Ancther friend who spoke just be-
fore me said that the Adivasis are
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there for enjoying facilities and I
think hemeant that these things mnay
also be sold to them at a concessional
lesser price. I think the Adivasis are
working well and if such things are
given free to them, they may not
work also in their fields. So, there
must be some restrictions. How many
radios have been sold, who are the
owners of the radios—nobody knows.
There is one difficulty which had
been represented there. They say.
Why should anybody go and spend
time and energy to get licence or get
it renewed? What is the difficulty?

The post office is there. Now
every village hag a post office, Any-
body can go there and get his licence
or get his existing licence renewed.
Now 50 per cent of the radios that are
in the mofussil are without a licence
and if there is a search, I think so
many people will be penalised for
that. My point is that if a man can
purchase a radio at Rs. 200 or Rs. 300
or Rs. 100. he can very well pay Rs.
15 or Rs. 20 or Rs. 10 The
licence fee may be even Rs. 25 or 20

or 15 but licence must be there.
Without the licence the government
will  put to difficulty....

SHRI A. R, BADRI NARAYAN

(Shimoga): If ig allready Rs. 15.

SHRI PABITRA MOHAN PRA-
DHAN: If it is Rs. 15, it may be Rs.
20. I have no objection,

Now, I think after hearing the
House the hon, Minister will consi-
der whether the Radip and the tele-
vision should be fully autonomwous or-
ganisationg or only semi-autonomous.
If it is semi-autonomous, then what
will be the service conditions of the
officers who are working in  these
organisations—these things he will
have to consider. The officers will
in ne way lose their interests
They will enjoy the same interests,
amenities, benefits and facilities as
if they are serving in Government
and finally they would get the same
benefits as if they retire from Gov-
ernment service. Unless that is done,
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we will not do justice to the depart-
ment that exists now. I think the non.
Minister will in no way have to fore-
go his Government's claim or right
or authority over the radio and tele-
vision.

With these words, madam, 1 resume
my seat,
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Si1iR] PURNANARAYAN SINHA:
(Tezpur): Madam Chairman only two
members are left. The time may be
extended to accommodate them  so

that the subject may be thoroughly
discussed.
qwrafi oy wiva awgw 7 wgt

qTF WA WY e 73 €, frm & fr s
fe wgr dmE At g o e A e
AT %z qEq adl aurey § oa |
SHRI PUHNANARAYAN SINHA:
Is it the idea that the Minister should
start at 3 p.m. in order to shut out
those members who ure left out to
speak. It js not fair,
ot Wi e mrywroRt . areT avmafy
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COMMITTEE ON PRIVATE MEM-
BERS’ BILS AND RESOLUTIONS

TweNTY-FIFTH REPORT

SHRI PABITRA MOHAN FRA-
DHAN (Peogarh): Sir, I beg to move:
“That this House do agree with
the Twenty fifth Report of the Com-
mittee on  Private Members' Biils
and Resolutions presented to the
House on the 20th November, 1#78".
MR. CHAIRMAN: The question is:
“That this House do agree with
the Twenty-fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutions pr2s:iled tv  1he
Hous» on the 29th Movember, 175"
The motion was adopted.

15 hrs.

RESOLUTION RE. RECLAMATION

OF BARREN AND FALLOW LAND

FOR DISTRIBUTION TO LANDLESS
PERSONS—Contd.

MR, CHARMAN: Now, we take
up further discussion of the following
Resolution moved by Shri Laxmi Na-
rain Nayak on the 4th August 1974:

“This House is of opinion that
with a view to providing employ-
ment to sbout 7 crore unemployed
persons, reclaiming barren and fal-
low land and increasing food pro-
duction in the country, the Central
‘Government should provide neces-

sary financial assistance to State
Governments and Union territories
Administration to form a Land
Army which may reclaim about §
crore acres of barren and fallow
land within one year and distributle
it among the landless persons after
providing irrigation facilities and
other inputs.”
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